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Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

&K PCC a

The Consul.ta nt Judiciat,
Hon'bte Nationat Green Tribunat,

Principat Bench,
New Dethi.

No: JKpCC/NGT/.A 151 -2023t2025t Ll ef q - t ( Date:- Ll-oz-zozs

Sub:- RePort on behal,f of Jammu and Kashmir Pottution Control

rsuant to Order of Hon'bte National Green Tribunal'

h, New Dethi dated O4.O1'2O24 in OA 15112023 titted

(Sarpanch) V/s State of J&K & Ors'

Sir,
ln comptiance to the directions of Hon',ble Nationat Green Tribunat'

principat Bench, New Dethi order dated dated o4'og'2o24 in oA 15112023

titl,ed Hassina wajid (sarpanch) v/s state of J&K & ors"' The Report of the

J&KPottutionControtCommitteeissubmittedherewith.

It is, therefore, requested that the Report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration'

Yours faithfutl'Y,

Enct:- As Above

,on,..ffiff.tn?,ffi- -^
Member Secretary 7t ' z' zt

J&K PCC

Copy to the:-
1)Sh.G.MKawoosa,Additional'standingCounsetforUTofJammuand

Kashmir, New Dethifor information and necessary action'
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New Dethi

IN THE MATTER OF

Originat Apptication No. 151 / 2023

"M/s Dewan Stone Crusher and Ors

V/s State of Jammu and Kashmir"

Report on behatf of Jammu and Kashmir Pottution controt committee

pursuant to order of Hon'bte Nationat Green Tribunal, Principal Bench,

New Dethi dated 04.09.2024 in

(Sarpanch) V/s State of J&K & Ors.

OA 15112023 titted Hassina Waiid

BackEround:

Before the Hon,ble Nationat Green Tribunat, Principal Bench'

TheHon'bl,eNGT,PrincipalBench,NewDethiintheaforesaidoAvideits
order dated 04.09.2024. issue the fottowing directions :-

(i) ln view of the findings recorded in respect of lssues I and ll'

respondents6andTunitscannotbeallowedtocontinueatthe
Slteinguestionasthesameareviolatingsitingcriteria,therefore,
respondents- proiect proponents are directed to remove their

units from the site in question beyond the distance as per the

siting norms within two months'

(ii)tJntitremovalofunits,theoperationthereofsha{lnotbeallowed
at the Present site.

(iii) For violation of environmental laws, respondent 6 owned by

respondent 8 are hetd liabte to pay environmental compensation

asaninterimmeasureofRs'7,20,000/-whichshallbedeposlted
within one month from today with 'IKPCC'

(iv) JKPCC shall collect relevant material, examine the same and

determine final environmental compensation in the light of law

and principles discussed above and pass final order within two

Page 1 of 9
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months after giving opportunity of hearingto all concerned parties

a n d sta ke hotd e rs i nc Lu d i n g p roj ect p ropo n e nts.

(v) Amount of interim environmental compensation recovered in

terms of this order shall be subject to the finaL order which is

passed by JKPCC in compliance of the directions given

hereinabove and adjusted in the finat amount appropriately.

(vi) The amount of environmentat compensation rccovered from

project proponents shal{ be utitised for restoration/ rejuvenation/

remediation of the environment in the area concerned in
pursuance to the Environment Rejuvenation Plan which shatl be

prepared by a loint Committee comprising District Magistrate,

Poonch, JKPCC and CPCB wherein JKPCC shatt be nodal agency.

(vii) The above Plan shatt be prepared within two months and

executed within three months from the date of

recovery/ rea lizati on of envi ron menta t co m pe n satio n.

Status Report:
ln comptiance to the directions of the Hon'bte NGT, Principat Bench,

New Dethi in the aforesaid OA, the report of the J&K Pottution Control

Committee is submitted as under:-

That the project proponent was directed to deposit the tevied

EnvironmentaI Compensation amounting to Rs.7,20,000^, and compty with

the directions of the Hon'bte NGT through the concerned Regionat Director,

J&K Pottution Controt Committee, Jammu and Divisionat Officer, Pottution

Controt Committee of the District.

Subsequentty, the project proponent was again directed to deposit the

levied Environmentat Compensation vide no. vide J&K PCC tetter No. JKPCC

/Sc/ON 151125/2054-56 dated 05-02-2025. (Copy enctosed as Annexure 1)

Pursuant to this Regionat Director, J&K Pottution Controt Committee,

Jammu was atso asked to direct the Divisionat OFficer PCC Poonch to impress

qsQQu*--
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Simuttaneousty, the project proponent had atso approached the Hon'bte

Supreme Court of lndla in Civit appeat No. 10655/2024' The Hon'bte Supreme

Court vide its order dated 23-09-2024 directed as under'

,t is stated on behalf of the apPellants that there is a power of

relaxation with regard to the siting criteria.

"rt is obvious that, till the relaxation, I t any, is granted,

no relief can be given to the appellants' The relaxation'

if aPptied, will be considered in accordance with the

*yla-- PaBe 3 ofg

upon the proprietor M/s Dewan Stone Crusher Poonch and ensure that the

Environmentat Compensation amounting to Rs.7,20,000/- ordered by the

Hon'bte NGT is deposited in the J&K PCC EC fund account at the eartiest with a

copy to the Deputy Commissioner, Poonch vide tetter No IKPCC/

S)/OA151t25/ 2109 dated l8-02-2025 . (CoPy enctosed as Annexure 2)

Simitarty, a committee of the officers of the J&K Pottution ControI

Committee was constituted to cottect and examine relevant record and

determine the finat environmental compensation in tight of the law and

principtes discussed in the aforesaid order, vide J&K Pcc tetter No'

IKPCC/Sc/OA151 /2512060-2064 dated 05-02-2025 (copy enclosed as

Annexure 3).

Since the levied Environmental Compensation amount to Rs'7'20'000/-

has been deposited by the Proprietor of M/s Dewan Stone Crusher on 20-02-

2025 (Copy enclosed as Annexure 4) and accordingty the Deputy

Commissioner/District Devetopment Commissioner, Poonch, Regional

Director, PCCB Chandigarh and Regionat Director, J&KPCC Jammu have been

requested that the Environment Rejuvenation Ptan for restoration/

rejuvenation/remediationoftheenvironmentoftheareamaybepreparedin
terms of the aforesaid directions of the Hon'bte NGT, vide JKPCC tetter No'

JKPCC/SCA/OA151/2512134-36 dared 21-02-2025 (Copv enclosed as

Annexure 5).
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applicabte rules and law. lf the appellants get any such

relaxation, it wiU be oPen to them to aPProach the

National Grcen Tribunal by way of an apProp ate

application, as the relaxation would not be eflective till

approval is granted by the National Green Tribunal"'

Pursuant to the aforesaid directions of the Hon'bte Supreme Court' the

pro.iect proponent of M/s Dewan Stone Crusher (appetlant in the aforesaid Civit

Appeat and respondent no.6 in the OA No. 151/2023 made an apptication

before J&K Potl.ution Controt Committee on gO g '2024 atongwith a copy of the

Hon'ble Supreme Court order for permitting operation of the stone crusher

under retaxed criteria. (Copy enctosed as Annexure 6)'

Accordingty, a committee of experts and scientists comprising of the

fottowing officers of the J&K Pottution Controt Committee was constituted in

terms of ctause 3-3 in the revised siting criteria / guidetines for estabLishment

and operation of stone crusher / hot mixing ptants in the UT of J&K notified by

the J&K PCC vide order No. 37 JKPCC of 2023 dated 27-02-2023' fo(

conducting site inspection and verifying about the Distinct geographical barrier

videorderNo.JKPCC/PSIMS/2024|4013-17dated21'11'2o24'(Copyenclosed
as Annexure 7)

1 Sh. Angrez Singh AEE, J&K PCCJammu'

2 Smt. Suman Pawar, Scientist A l/c Air Lab, PCC Jammu'

3 Sh Arshad Nazir Matik, JEE, Divisionat Officer, PCC, Ra.iouri

4 Sh. BharatChoudhary, Field lnspector, PCC Reasi'

The Expert Committee was directed that after conducting site inspection

and monitoring of Ambient Air Quatity and Ambient Nolse Level in and around

the premises of nearest schoot / residential area shatt examine the feasibitity

for retaxation of siting criteria / parameters in vogue and furnish a report along

with recommendations.

6gq0.r- pase 4 of s
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ThectosureorderlssuedagainstM/sDewanStoneCrusherandHot
MixingPtantatvittageChaktroo,TehsitHavetiissuedvideJ&KPottutionControI
Committee vide No. 09-JKPCC daled' g1-7-2023 was kept in abeyance vide

order No.236 JKPCC dated.28.1 1.2024 temporarity for a period of 10 days

w.e.f. 01 .12.2024to 10.12.2024 enabting the Expert Committee to assess and

monitortheAmbientAirQuatityandAmbientNoiseLevet.(Copyenctosedas
Annexure 8 ).

The Expert Committee constituted by the

Committee submitted its report on 2711212024'

submitted as under:

J&K Pol.l.ution ControI

The Expert Committee

of dust emission:-
The whote stone crushlng and screening machinery in the unit was

found instatted under a Steet Truss roofing shed having an area of appox'

700 sq. meters. Proper wetting of rotl'er stones was found undertaken

before initiation of crushing operation. Water sprinkting system was

found instal.ted over the screening vibrator' Arrangement to wet the

semi-metaLted approach road was found provided by the unit owner'

Wind breaking wal't of Gl sheets of adequate height was found erected

atong the boundary of the unit' Sedimentation pits were found

constructed for sedimentation of sitt deposits in the wash water from

operation of the water sPrinkter.

geographic barriers:-
Onty 03 no' of residentiat houses were found tocated within a

radius of 150 m from the stone crusher. The said residentiat houses were

found situated at an etevation ranging from 15-20 m and shietded by the

thickvegetationcover.Restoftheresidentiathousesaresituatedacross
thetwo-tanedistrictroadandatopthehil'tatvariedetevationsranging
from 15-125 m. The etevated tocations on the hitl, housingthe residentiat

houses in 500 m radius, undutatingterrain and the thickvegetation cover

tt

*Qu.^.-
Page 5 of 9

2.

1

118



typicatofhittyareasactsasgeographicbarriertocushionfromthe
impact of operation of the stone crusher.

The nearest Educationat lnstitution (Govt. Girts Middte schoot, Narhad,

chaktroo) was found tocated at a distance of 4oo m and an elevation of

about 60 m from the site of stone crusher. Muttipte Layers of vegetation

cover and the District road were found existing between the said school

and the stone crusher under reference.

Mandi Nuttah ftowing through the area and situated at a distance of

approx..l50mfromtheStonecrusheratsooffsetsthenoiseimpact
from operation of the stone crusher on the surrounding features'

of Sto e cru sh er nd ne rest d ucati nal
3. Geo-coo rdi ates

lnstitution:-
i)

ii)

The geo-coordinates of the stone crusher = 33'750598 N and

74.188071E
The geo-coordinates of nearest educationaI institution

(Govt. Girts Middte Schoot, Narhad, Chaktroo)= 33'753699 N

74.185875E

4. Re ren ce locatio sforscientific a sses ment f the oact m

operation of the stone crusher:-

For scientific assessment of impact from operation of the stone

crusher on the surrounding features, the committee decided at the site

that it woutd be prudent to have the reference tocation of the residentiat

area taken at the mid-point of 5OO m radius around the site of stone

crusher. Depending upon tocat conditions and avaitabitity of power

suppl.y source, the ambient air qual,ity monitoring equipment had its

location at a distance ot 284 mfrom the unit site. The Ambient air quatity

monitoringequipmentWaSatsoinstattedintheSchootpremises'The

noise monitoring was also conducted at the aforementioned tocations'

a6O.Arq...
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Geo-tagged photographs of the sites setected for conducting ambient air

quatity monitoring and noise monitoring as wett as the site showing 500

m radius around the stone crusher are enctOsed aS Annexure "A"'

5. Resutt of scientific analysis:-

operation.

ii. Results of Ambient Air quatity monitorin9 when the stone crusher was

in operation: -

S

No.

Location Noise monitoring
resutts {in dB (A)}

Standard permissibte
timits (in dB (A) for
daytime

1 Near entry/ nearest boundary Point

the stone crusher

65.8 dB(A) 75 dB(A)

{for industriaI area]

2. Near entry Point of schoot (tocate

at a distance of 400 m from the ston

crusher)

48.e dB(A) 55 dB(A)

3. ResidentiaI house located at

distance of 284 m from the ston

crusher

45.7 dB(A) 55 dB(A)

S.

No.

Location Resutts
evaluated
Particutate
matter
(in Ugl m3)

for
Standard permissibte
l,imits for Particutate
matter (in pgl m3)

1 lnside the premises of stone crusher

(atadistance of aPProx. 5-10 m

from the crushing Point)

SPM = 4141tglm3 600 pgl m3

2. Govt. Middte Schoo[ Narhad,

Chaktroo

PMlo =79pgl m3 100 pgi m3

3. ResidentiaI house located at a

distance o'f 284 m from stone crusher

PMl o = 60 Ugl m3 100 U# m3

96qC.-
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As regards the hot mix ptant instatted in the unit premises' the

sameistocatedatadistanceofapprox.T0mfromtheStonecrusherand

at a distance of 470 m from Govt' Girts Middte School'' Narhad'

chaktroo. The nearest residentiat house was found tocated at a distance

of appox. 180 m from the stack of hot mix ptant' The hot mix ptant was

foundnotinoperationduringinspection.HenceStackmonitoringofthe

same cou[d not be conducted. However, requisite PCDs were found

instatted with the hot mix ptant which inctude stack of prescribed height

attachedtothehotmixptant,Cycl'oneseparator'Waterscrubberand

Settting cum Water recircutation tank'

7. Recommendations of the Committee:-

With existence of distinct geographic barriers typical of hilly

areas cushi oning the surrounding features from the impact of

operation of the stone crusher and also as evidenced by permissible

resultsofscientificanalysisofnoisemonitoringandambientair

quality monitoring of the stone crushe r and the surrounding teatures

viz. residential area and nearest school,' no perceivable impact on

thesurroundingfeatureshasbeenobseruedfromoperationofthe

stone cruslre r. Based on above findings and installation of requisite

PottutionControlDeyicesintheunit,thecommitteerecommends

renewalofconsenttooperateinfavourotthestonecrusher,withthe

condition that the stone crusher shalt be oPerated only during day

fime i.e. from 8 am - 6 pm time slot' As regards the hot mix plant

instalted in the unitpremises, the committee recommends grant of

sW* Page 8 of 9
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Consent to oPerate for the same also' as the rcquisite PCDS have

been instatled and also considering the fact that such units are

operated only against atlotment ol work order by indenting Eovt'

depaftment/ agency tor a limited working season'(fhe Report of tho

Committee is enclosed as Annexure 9)'

Accordingty, in view of the report and recommendations of the

expert committee constituted by the J&K PCC and in comptiance to the

directions of the Hon'ble Supreme Court of lndia' the matter for accord

of retaxation to the siting criteria with respect to Educational lnstitution

and Residentiat Area in terms of ctause 3-3 of the revised siting criteria /

guidetines for estabtishment and operation of stone crusher / hot mixing

ptants in the UT oi J&K notified by the J&K PCC vide Order No 37 JKPCC

of 2023 dated 27 -02-2O2g in favour of the appettant (Respondent in the

OA No. 151 I 2023 tot grant of CTO in onty favour of M/s Dewan Stone

Crusher, tocated at vittage Chektroo' Tehsit Haveti' District Poonch'

However, the J&K PotLution Controt Committee does not recommend the

Prayer:
ln the premises, it is therefore respectfutty prayed that the report

may kindty be taken on record before the Hon'ble Nationat Green

TribunaL for consideration.

operation of Hot Mix Ptant at the same

environmentaI concern.

location on account of

(Ghans am Singh)JKAS

Member Secretary 1r ' r! ' 15

J&K PCC

Page 9 of9
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Jammu and l(ashmir
Pollution Control Committee

/) tn^et- |

J&K PCC

NTV/ DE LH
chairmanSTjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 - 2472881 ,2476925

ITUWTSA

Sh. Shahzad Shabnam
Son of Abdut Rashid,
Prop. M/s Dewan Stone Crusher,
Cha ktroo, Tehsil. Haveti,
District Poonch.

Sub:- Hon'ble NationaI Green Tribunal Order dated 04-09-2024 in OA No.
151/2023 titted Hassina Wajid (Sarpanch) Vs UT of J&K & Ors.

Whereas, Hon'bte NGT, PrincipaI Bench, New Dethivide its order dated
04-09-2024 in the aforesaid OA directed as under:

Page 1of 2

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

No: JKPCC/So/oA151/25tLogQ-f( Daredi of-02-2025.

(i) ln view of the findings recorded in respect of lssues I and ll,
respondents 6 and 7 units cannot be allowed to continue at the slte
in question as the same are violating siting criteria, therefore,
respondents-project proponents are directed to remove their units
f rom the site in question beyond the distance as per the siting norms
within two months.

(ii) Until removal of units, the operation thereof shall not be allowed at
the present site.

(iii) For violation of environmental laws, respondent 6 owned by
respondent I are held liable to pay environmental compensation as

an interim measure of Rs.7,20,000/- which shall be deposited within
one month from today with lKPcc.

(iv) IKPCC shall collect relevant material, examine the same and
determine final environmental compensation in the light of law and
principles dlscussed above and pass final order within two months
after giving opportunity of hearing to all concerned parties and
sta kehold e rs i nclu d i ng project pro pon ents.

(v) Amount of interim environmental compensation recovered in terms
of this order shall be sub/ect to the final order which is passed by
JKPCC in compliance of the directions given hereinabove and
adjusted in the final amount appropriately.

q60^r-.
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(vi)

(vii)

(viii)

The amount of environmental compensation recovered f rom project
proponents shall be utilised for restoration/ rejuvenation/
remediation of the environment in the area concerned in pursuance
to the Environment Rejuvenation Plan which shall be prepared by a
Joint Committee comprising District Magistrate, Poonch, )KPCC
and CPCB wherein JKPCC shall be nodal agency.
The above Plan shall be prepared within two months and executed
within three months f rom the date of recovery/realisation of
e nvi rcn m e nta I com pe nsation.
JKPCC shall submit Compliance Report with Registrar General of
this Tribunal by 15.02.2025 and if any further order is required, the
matter may be placed before the Bench.

e6q9QS*-
(Ghansham Si-neh) JKAS

Member Secretary 5' 1' >5-
J&K PCC

Copy to the:-
1. Regionat Director, PCC Jammu for information and necessary action.
2. Divisionat Officer, PCC, Poonch for information and necessary action. He

is atso directed to serve the notice to the unit holder under proper receipt.

Page Z of 2

Whereas, the Hon'bte NGT had directed respondent no. 6 (M/s Dewan

Stone Crushe0 to pay Environmental Compensation as an interim measures of

Rs.7,20,000/- within one month from the date of the order of the Hon'bte NGT

but despite Lapse of more than four months, the levied EC has not been

deposited by you titt date.

Accordingty, you are hereby once again directed to deposit EnvironmentaI

Compensation amounting to Rs. 7,20,000/- ordered to be deposited by the

Hon'bte NGT in J&K Potlution Controt Committee, Environment Compensation

Fund Account no. 0023040510000001 within a period of 07 days from the date

of issuance of this notice faiting which interest shaLt be charged for the entire

period of defautt.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjksPcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

..,. a ...

*JJh

ITI'WTSA
NEW OELHI ?02,i

The RegionaI Director,
J&K Pottution Control Committee,
Jammu.

No: JKpCC/S6/OA 151t25t}0q Dated: tB'Oz'zozs'

Sub:- Hon,bte NGT Order dated O4-Og-2024 in OA No. 151/2023 titted Hassina

Waiid (Sarpanch) V/s UT of J&K & Ors'

Madam,

ptease refer this office tetter No. JKPCC/Sc/OA 151t2512054-56 dated 05-02-

2025 addressed to Sh. Shahzad Shabnam Prop. of M/s Dewan Stone Crusher, Poonch

(copy encl,osed) on the above captioned subject, copy whereof atso endorsed to you'

ln this connection, I am to convey that in terms of the aforesaid directions of the

Hon'bte NGT, the project proponent was directed to deposit EnvironmentaI

compensation amounting to Rs. 7,2O,OOO1- in the J&K PCC environmental

compensation Fund Account No.0023404510000001 within a period of 07 days from

the date of issuance of the notice, but titt date the same has not been deposited' The

J&K pCC has to fite a compl.iance report before the Hon'bte NGT and the case has been

tisted on24-02-2025.

you are therefore, requested to ask the Divisionat Officer, J&K PCC Poonch to

impress upon the prop. of M/s Dewan Stone Crusher, Poonch and ensure that the

Environmental, Compensation amounting to Rs. 7,2O,OOO1- ordered by the Hon'bte

NGT is deposited in the J&K pCC EC fund Account at the eartiest, so that action taken

report coul.d be fited before the Hon'bte NGT, Principat Bench, New Dethiwett before

the next date of hearing.

Yours faithfuttY,

Enct:As above. *bFq& +
(Ghansham Singh)JKAS 19,8. aS
Member Secretary

J&K PCC

Copy to the:-
1) Deputy Commissioner, Poonch for information'

2) Divisionat Officer, J&K PCC, Poonch for information and necessary action.

3) Sh. Shahzad Shabnam Prop. M/s Dewan Stone Crusher, Poonch for immediate

comptiance.

/) nne * 2_
Parivesh Bhava n, Forest€orrptm
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
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Jammu and Kashmir
Pollution Control Committee @

chairmanSTjkspcb@gmail.com
memb€rsecretaryjkspcb@gmail.com

0191 - 2472881 ,2476925

ITUWTSA

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

J&K PCC

NEW DELHI 2024

Sub:- Hon'bte National Green Tribunal Order dated 04-09-2024 in OA No.
151/2023 titted Hassina Wajid (Sarpanch) Vs UT of J&K & Ors.

ORDER

Whereas, Hon'b[e NGT, Principat Bench, New Dethi vide its order dated 04-
09-2024 in the aforesaid OA, directed as under:

(i) For violation of environmental laws, respondent 6 owned by respondent
8 are held liable to pay environmental compensation as an interim
measure of Rs.7,20,000/- which shall be deposited within one month
from today with JKPCC.
IKPCC shall collect relevant material, examine the same and determine
final environmental compensation in the light of law and principles
dlscussed above and pass final order within two months after giving

opportunity of hearing to all concerned parties and stakeholders
i n c lu d i n g p roject p ro po n e nts.

(ii)

A Committee of the fottowing Off ice rs/off ic iats of J&K PCC constituted to co[[ect
and examine re[evant record and determine the final environmental compensation in

the tight of law and principtes discussed in the aforesaid order.

Sh. Angrez Singh, AEE, J&K PCC Jammu.
Sh. Arshad Mirza, Divisionat Officer, PCC Poonch.
Sh. Randeep Singh Manhas, Scientist A, J&K PCC Jammu.
Sh. Anupam Kaut, JEE, PCC Jammu.

1

2

3

4

The committee shatt furnish its report within 07 days from the issuance of this
order.

q6OrtJ,.-7-
(Ghansham Sihgti) JKAS

M.T?:l:"j'",ary S .2 .zsr
J&K PCC

No: JKPCC/SC/OA151 /251 2o@ " )<{1
Dated:65:-02-2025.
Copy to the:-

1. Regionat Director, PCC Jammu for information and necessary action.
2. Sh. Angrez Singh, AEE, J&K PCC iammu.
3. Sh. Arshad Mirza, Divisionat Officer, PCC Poonch.
4. Sh. Randeep Singh Manhas, Scientist A, J&K PCC Jammu.
5. Sh. Anupam Kaut, JEE, PCC Jammu.

Annor-3
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rJ&K pcc\

fl Yvto*- ?
Jammu and Kashmir

Pollution Control Committee

chairmanSTjksPcb@gmail.com
membersecretarylkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest ComPlex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
ITTTII\ITSA

NEWDELHI 3S?4

The Deputy Commissioner,
Poonch.

No: JKPCC/SoA/OA 151t2512l3q - 36 Dated:)\ -2-2O2s'

sub:-Hon'bte NGT Order dated o4-og-2024 P and 28-01'2025 in oA No'

151t2}z3titted Hassina waiid (sarpanch) Versus state of Jammu

and Kashmir & Ors.

Sir,
Kindl.y refer to the subject cited above. ln this connection' I am

directed to submit that the Hon',bte NGT vide its order dated 04-09-2024 was

directed to issued the fottowing directions:

The above said o.A. was disposed of vide order dated o4'o9'2024' The

retevant part of the order reads as under:-

(i) ln view of the findings recorded in respect of issues I and ll'

respondents 6 and 7 units cannot be allowed to continue atthe

site in question as the same are viotating siting criteria'

therefore, respondents-proiect proponents are directed to

remove theirunits from the site in question beyond the distance

as per the siting norms within two months'

(ii) untit removal of units, the operation thereof shall not be

a ttowe d at th e Present site'

(iii) For viotation of environmentat laws, respondent 6 owned by

respondent 8 are hetd tiabte to pay environmental

compensation as an interim measure of Rs.7,20,000/- which

shall be depos ited within one month from today with JKPCC.

(iv) IKPCC shatl collect relevant material, examine the same and

determine final environmental compensation in the light of law

and principles discussed above andpass final order within two

months after giving opportunity of hearing to all concerned

parties and stakehotders including proiect proponents.

(v) Amount of interim environmentat compensation recovered in

terms of this order shatt be subject to the final order which is
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passed by )KPCC in compliance of the directions given

hereinabove and adiusted in the finat amount appropriateLy'

The amount of environmental compensation recovered from

project proponents shall be utilised for restoration/

rejuvenation/ remediation of the environment in the area

concerned in pursuance to the Environment Reiuvenation Plan

which shalt be prepared by a )oint Committee comprising

District Magistrate, Poonch, IKPCC and CPCB wherein IKPCC

shatl be nodal agencY.

The above Ptan shalt be prepared within two months and

executed within three months from the date of

recovery/ reati sation of e nvi ron me nta I com pe nsatio n'

(vii)

The Project Proponent has deposited Environmentat Compensation

amounting to Rs.7,20,000/- in the Environmentat Compensation fund

account of the J&K PCC tevied by the Hon'bte NGT on 20'02-2025'

ln terms of the aforesaid order, EnVironmentat Rejuvenation P[an for

restoration/rejuvenation/remediation of the environment in the area has to

be prepared by Joint Committee comprising of District Magistrate' Poonch'

J&K PCC and CPCB'

ln this connection, it is therefore, requested that the Environment

RejuvenationPtanmaykindtybegotpreparedforrestoration/reiuvenation/
remediationoftheenvironmentintheareaSothattheordersoftheHon,bte
NGT are comPtied.

Yours faithfuttY,

ron.^,ffi,*tkknffit
Member Secretary 2't'7' z5

J&K PCC

CopY to the:
1. Regionat Director, Centrat Pottution Controt Board' Chandigarh for

inf o rm atio n.

2. Regional, Director, PCC Jammu for information'
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fo,

The Chairman,

J&K Pollution Control Committee,

Jammu.

Subject: Representation seeking permission to operate

M/S Dewan Stone Crusher under Clause 4.2 and,

6.2 of Order No. 37-JKPCC of 2023 dated

27.02.2023 established in Khasra No. 256 of
Village Chaktroo, Tehsil Haveli, District Poonch;

AND,

Representation seeking permission to operate

M/S Shahzad Shabnam Contractor Hot Mix Plant

under siting criteria for project specific Stone

Crusher/ Hot Mix Plant falling in Clause 4.2 of.

Order No. 37-JKPCC of 2023 dated 27.O2.2O23

established at Khasra No. 266, Village Chaktroo,

Tehsil Haveli, District Poonch of Jammu and

Kashmir.

Respected Sir,

1. That the applicant is the sole proprietor of M/S Dewan

Stone Crusher and M/S Shahzad Shabnam Contractor

Hot Mix Plant established at Khasra No. 256 & 266,

'Ihe applicar-rt (Shahzad Shabnam) most respectfully

subrnits as under: -
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Village Chaktroo, Tehsil Haveli District poonch of
Jammu and Kashmir. It is relevant to mention herein
that applicant is a 'A' Class Contractor and number of
important projects are allotted to the applicant for their
completion. Copies ol the allotted projects in favour of
the applicant are collectively enclosed herewith and
marked as ANNEXURE-A.

2. That the applicant established his above said units in
the year 2016 and 2022 after obtaining all the
permissions and NOCs from different departments and
also from this department and due to wreak vengeance

with the applicant one Ex-sarpanch namely Hassina

Wajid filed O.A. No. 151/2023 before rhe National Green

Tribunal, New Delhi just to harass and victimize the
applicant and the Hon'ble National Green Tribunal vide
its Order dated 16.09.2024 allowed the said O.A.

3. That the applicant has challenged the said order dated

16.09.2024 before the Hon'ble Supreme Court of India
by filing a Civil Appeal No. t06SS/2024 tirled ,,M/S

Dewan Store Crusher & Ors V/s State of Jammu and

Kashmir (UT) & Ors" and the Hon'ble Supreme Court

r,vhile deciding the appeal pleased to pass the order
which are as under: -

"The appellants will
imposed and also

deposit the

participate
fine as

in the
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proceedings initiated for computation of the
compensation.

It is stated on behalf of the appellants
that there is a power of relaxation with
regard to the stting criteria.

It is obvious that, till the relaxation, if
any, is granted, no relief can be given to the

appellants. The relaxation, if applted, will be

considered in accordance with the

applicable rules and law. If the appellants
get any such relaxation, it wiII be open to
them to approach the National Green

Tribunal by way of an appropriate
application, as the relaxation would not be

effective till approval is granted by the

National Green Tribunal.

Recording the aforesaid, the appeal is
dismissed-

Pending application(s), if any, shall
stancl disposed of."

A copy ol the Supreme Court order dated

23.0g.2024 alongwith Copy of Civil Appeal and Order

No. 37-JKPCC of 2023 dated 27.02.2023 are collectively

enclosed hcrewith and marked as ANNEXURE-B.

4. That the applicant has terken a categorical stand before

the Hon'ble Supreme Court that there is a power of
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relaxation with regard to the siting criteria For project

Specific Stone Crushers /Hot Mix Plants as per revised
guidelines including siting criteria for establishment
and operation of Stone Crushers and Hot Mix Plants in
.lammu and Kashmir in Order No. 37-.IKPCC of 2023

dated 27.02.2023 wherein it is categorically mentioned
in the Clause 4.2 & 6.2 as under: -

"4.2. Siting Criteria for Project Specific Stone

Crushers/ Hot Mix Plants: - The revised

siting criteria shall be applicable to Project

Speciftc Stone Crashers and Hot Mix Plants.

However, the Competent Authority i.e.

Chairperson l&K Pollution Control

Committee in exercise of powers conferred

upon him/ her in the 26'h Board meeting of
J&K PCB, based on expert opinion, may relax

any of the siting parameters of including
any of three critical criteria out of five
critical criteria, on case to case basis,

keeping in view the topological conditions of
the area. Consents to Project Specific anits

shall be granted for a specific perioel

conTmensurate with the life of the project

with State of Art PCDs/PCMs to be adopted

by the project proponents."
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5. That the applicant units are fully eligible to operate as

per the guidelines/siting criteria for project specific
Stone Crusher and FIot Mix Plant. It is relevant to
mention herein that your goodself had already granted

permission to operate Stone Crusher as well as Hot Mix
Plants to number of Stone Crushers and Hot Mix plants

under this relaxation category in whole Jammu and

Kashmir as well as in District Poonch. Copies of the said
permissions are collectively enclosed herewith and

marked as AILNEXUBEI.

6. That it is respectfully submitted that the Hot Mix Plant of

the applicant is fully eligible to operate as per the

Notification No. G.S.R. 376G), dated 18.05.2023 and in
this regard permission of your goodself is required for

smooth functioning / running of the Hot Mix Plant. A

copy of the Notification No. G.S.R.376(E), dated

18.05.2023 is enclosed herewith for kind perusal of your

goodself and marked as ANNEXURE-D.

7. That it is relevant to mention herein that number of
important projects erre already sanctioned and allotted

to the applicant and some are in pipeline for its
sanctions and the applicant is bound to complete the

projects which are already allotted in favour of the

applicant arrd thc permission to operate Stone Crusher

as well as Hot Mix Plant are required for the completion

of these important projects.
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B. That applicant undertakes that he will operate the Stone

Crusher as well as Hot Mix plant only on the basis of
project specific Stone Crushers and Hot Mix plants and
he is responsible for any type of violation including
environmental violations.

9. That the permission to operate Hot Mix plant was

already granted in favour of the applicant vide Consent

Order dated '30.09.2022 under siting criteria for project

specific Hot Mix Plant after verification and NOCs and

the applicant is fully eligible for its renewal and fresh
permission to operate. Copy of the order dated

30.09.2022 alongwith SMR, Land Title Certificate and

Schedule-ll issued by J&K Pollution Control Committee

are collectively enclosed herewith and marked as

ANNEXURE.E.

10. That during the pendency of O.A. before the Hon'ble

National Green Tribunal, New Delhi, the D.O. Committee

constituted by your goodself vide its Communication

No. PCC/ DOSN/ 2024/ 158 dated 05.03.2024 submitred

a detail latest status report to your goodself in which

the committee recommended that after carrying out a
detailed inspection of the site and also taking into the

consideration the applicable operational guidelines and

CTO (R) granted earlier by the JKPCC valid upto

04/2023, is of the opinion that as per the applicant has
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taken the requisite pollution prevention measures and
accordingly case may be processed for grant of CTO (R).

A copy of the communication dated ZB.OZ.ZOZ4

submitted by the D.O. Committee JKPCC is enclosed
herewith and marked as ANNEXURE-F.

11. That it is relevant to mention herein that due to the

non-functioning of the Stone Crusher and Hot Mix plant,

the applicant is not in a position to complete the

allotted work in time and due to which the Department

PWD (R&B) is regularly issued the notices to the

applicant to complete the allotted work within time

otherwise the allotted work and his Contractor Card

shall be cancelled and moreover the public of the area

are also badly suffering due to the non-completion of
the above said important public projects which are

already allotted to the applicant and many are in
pipeline for its allotment. Copies of the notices issued

by the PWD and PNIGSY arc collectively enclosed

herewith and marked as ANNEXURE-G.

12. That the Hon'ble Apex Court vide its order dated

23.09.2024 allowed the applicant to approach your

goodself and also approach the Hon'ble National Green

Tribunal after granting permission to operate the Stone

Crusher as well as the Hot Mix Plant under relaxation

criteria as mentioned herein above.
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It is, therefore, respectfully prayed that the
permission to operate Stone Crusher as well as Hot Mix
Plant under siting criteria for project Specific Stone

Crushers and Hot Mix Plants may kindly be granted in
favour of the applicant in the interest of justice and fair
play.

APPLICANT

DATED: 3O.O9.2O24

PLACE: JAMMU Sln'
SHAHZAD SHABNAM

Prop. M/S Dewan Stone Crusher &
Hot Mix Plant situated at

Village Chaktroo, Tehsil Haveli,
District Poonch of J&K.

(M) 9622157797

I
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Pradhan Mantri Gram Sadak Yoiana ( MGSYI
FIC HE EE DIV
Phon

'l-he Clrainuarr.
l)ol I utiorr Corrtrrll IJt:ard
.t&K.

Su b:-

Nrr:-lil:/PM(;svln/ \t W - SO
l)irrcrl:- )g't 69 tzozl

l)t'r'nlission lirr lusllllnliort ol'l'lol Mir l'lnnt I'or ('ities:rntl 'l'orvns rr.orlrs tllottcrt to Sh.
Sltnhz.:rd Slrttbtr:tln ('ontructor llol Mix l'lunl lloltlcr (.lhulttrrlo t.lnvcli l,oonch: cxtcnsion
t hcrcof.

N,lcrnlrcr Sccrclilr), Pollr.rtion (lorrtrul llourcl .lurrrrnlr,s No.l,C'( /rligital/220411013g0 <tl'2O22
datcd l0-9-1022

lrr rcli'rerrcc to the sub.lect citecl tbovc. it is subrrrittetl tlrat rvolks urrdcr Citics &'['owns plans
hur,e treen lllottetl to Sh. Slraz-ad Shat'ruarrr C:otltrilctor llavcli l)oorrclr I'lot Mix l'larrt l"loldcr as pcr details
rrrcrrtit'rrrcd lrclorv: -

Nrrrrrc ol'rvot'lt Alkrtrncnt/ LOA No. & Datc

I :lYl)M(iSY/t'lz306- I 5

t)ated:- 01.0?.2023
l'.1 :/l']MG SY I l> 123 | 6 -25
Dated :- 01.07.2021

l'lte above rnetrtiotred works lrave been allotted iu the finarrcial year 2023-24 which include
lnaintetratrce trrrd repairc l}om tirre to time fbr a period of 5 years. The allotted works have not been
cornpleted due to continuous rains/flash floods.

It is tlrerelbre requested to your gclod self to kindly extend pennission in f'avour of Mr. Shazad
Shabnarn Contractor & Hot Mix plant holder, so that allotted/ maintenance works may be completed well
in tirne

Matter may be treated as most urgent.
Yours faithfully,

li,cl':

Sir.

Copy to the:-

PM

ngineer

(1r

ir Divisron

1,.

2,

3.
Irt.

Deputy Comrnissioner Poonch for kind information
District Pollution officer Poonch f,or kind information

Pcotr:it

Sh. Shazad Shabnam Contractor Hot Mix Plant Holder for information
Office record file.

S.No

2

l)nrviding ilud layirrg ol'
-5'r'ol' 104 to Sanai urrtlcr.

co.rt ol'r'oacl liortr l(ttt
rNo.lKll-ll2

retterVo I

ll'orrrI)r'tr Ktlitl arrd roaclewt'clt a coirt ot1 !! ay rlg
0rlt t'o -')TO to rrclu t'c 'ilcPKuni N o K 3 J

J I)rovicl irrg arrd rtg ol rerrervtt,l coat ol' road tiotn
No JKI l-09ljal e lr r-u'Lo Lal k lrrrder Dated :- 01.07.2023

MCSY/l'l2326-35

t

427

\ 'tff:1'
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GOVERNMEI'IT oF JAMMU AND KASHMIR

OFFICE OT THE EXTCTITIVE EruGINETR
PWD (R&B} DIVISION POONCH

TEL:- 0 1 S65220r iS, i'nir. Orie5Z20 1 60, E.M AIL: - nrr rln,nnt hfDt'm I il'com

e)-++_-

./-/ Iil?->Y
-)d)-gNo

Doled
Ire Clrqirmon,
Poltution Conlrol BoorcJ,
J&K.

Sublec*-

extenslon lhereof.

Reference:- Member Secrelory Pollullon Control BoCIrd
PCC/dlgllal/220431 01 380 of 2022 doled 3A'9 -2022

Perrnission for lnslollalion of Hol Mix Plonl for I"l::^:i1r,];:l:
wtxks ollotled la 5lr. sholrzod shobnom Hol Mix t'lqIt "

Jornrnu's No

tln reference to lhe subjecl ciled obove, it is submitled xhoi urorks

upder Ciiies ond Towns and BADP plons hove been ollotled lo Sh' Shohzcld

Shobnom l-lot Mix Plonl Holder os per deloils menlioned below:*

Tho obove lloned works hove been ollotted in the linonciol

which Include mCIfntenonce qnd repoirs ftom lime to time for e:

yea$. The ollollecl works hovo not been completed due to

conlinuou s rains/ flosh lloods CInd non ovolloblllty of {unds under BADP.

tra*$#
E5

i -! tt'Yl ,11fJ i
$*o

&efreryt N{"}' "' '"- cl'
d-

<l L( I."t

Cn { T

CaniSt,ar,rt,li

n

w#
. rri:S*r:.I

No. &Allotmenl
ole

S.No. Nerne of work

1561G15 doled
J. I,Z.

1 Const. of rood from Awon to Choroon Khonter
(6 $c 6 {tn der

18696-701 dr:ted
-2-2023

Consl. of rood from moin rood DhorEcloon to
EADP

I 6814-19 d<: led
27-12-

Consl-, of rosd from Ssin Foqir Din roccl io
o Cheeron under BADPMoholl

1049&501 doted
t0-&

Uogd of Zoirol ThonPeer rood under Cilies qnd
Towns .l5507-12 dqte A

3Sl I -20??
BlockTopPing rood from Wongi lo Chopprion(

Consl. of rood from MES Woler Point lo Army
Km lrl 3d

'""Tr-@
*'*.".4--.

I

I

L

J.

1

2258-63 doted
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N
GOVERNMENT OF JAMMU AND KASHMIR --oFFtcE or THE iiECurlvr ENGINEER

PWD {R&B} DIVTSION POCINCH
Tst-:- otsasizoiea, ia-xr- orbs5220168, E'MAIL:' nrrrlpoonclrtli'lqmail'rom

'/-/ il?->>
-2ar3Doled

Tlre Choirmon,
Pollulion Conlrol Boord,
J&K.

SubJech-

extenslon lhereof.

Reference:- Menrber Secrelory pollulion Conlrol Boord
PCC/dlsllol/220431 0l 380 ol 2022 doled 3A-?'2022

l'Jil:"j;:,$',r'lx:H:#'"1"i#n:];"il?"f;,1,;i":i"Jfi:l:

Jomrnu's No"

Sir.

ln relerence to lhe subiect ciled obove, il is submilted thct works

under Cities ond Towns ond BADP plons hove been ollolled 1o Sh. Shohzod

Shobnom Hol Mix Plonl Holder ss per detoils menlloned bolow:-

Ihe obove menlioned works hr:ve been ollotled in the finonciol

year 2g22-123 whlch lnclude molntenonce ond repolrs from time lo lime tor o

period ol 3 yeors. The ollotled works hove not been compleled due lo

conllnuous rctnsl flosh lloods ond non ovolloblllly of lunds under BADP.

$.No- Nanre of work

Const.l of rood from Awon lo Choroon Khonler
(6 ]d t {tn BADP

tsAt+'tS aoted
3 2-

r8696-701 doled
1-2-2023

L Consl. of rosd from moin rood Dhorgoloon lo
Khel

16814-19 doted
27-1

Const., of rood from Soin Foqir Din rood lo
Mohollo Ch under BADP

?022
10496-501 doted4. Uogd of Toiral Thonpeer rood under Cities ond

Towns
of'rood from Wongiio Chopprion

225&.63 doled
,l

6. Consl, of rood from MES Woler Poinl to Army
P d fs 3rd

otD-to trK

anner

i

I
I

l
I
I
i
t
I

;

tI

No. &

I

5. Block Topping 15507-1 2 doted
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GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE EXECUTIVE ENGINEER

PWD (R&B) DTVTSTON POONCH
TEL:- 01965220'168, FAX:- 01965220168, E-MAIL:- prvrlpoonch@rrnrnil.conr

It is lherefore requested to your goodself to kindly exlend

permission in fovour of Sh. Shohzod Shobnom Hol Mix Plonl Holder, so thot

the ollotted/ mointenonce works moy be compleled well in lime pleose.

Yours foithfullY,

A--r}r,.tt"ll-
Eleculive Engineer

'tffJr^) 
Division

Copy to the :-
l. Regionol Director Pollution Conlrol Boord Jommu for informotion

pleose.
2. District Development Commissioner Poonch for informolion pleose.
3. Dislrict Pollution Officer Poonch for informotion.

orD-lo tz,

I

f;F cu-scanner
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GOVERNMENT OF JAMMU AND KASHMIR

OFFICE OF THE EXECUTIVE ENGINEER
PWD (R&B) DIVISION POONCH

TEL:- 01965220168, FAX:. 019G522016S, E'M/\lL:' tllYtltxronchdhottil'cont

No , fiol/,.u/ tttf ->>
Doled: z6'ol -,2a?l

flre Clroirrlon,
Pollulion Conlrol Boord,
J&K.

Subject- Permission for inslollollon of Hot Mlx Plonl for Cllles ond Towns
works ollotled lo Sh. Shohzod Shobnom Hol Mlx Plont Holder:-
extension thereof.

Reference:- Member Secrelory Pollulion Conlrol Boord Jommu's No.
P C C/d i gito I I 220431 0 1 380 ot 2022 d oted 30' 9'2022

Sir,

tn reference to lhe subject cited obove, il is submitted thot works

under Cities ond Towns ond BADP plons hove been ollotted lo Sh. Shohzod

Shobnom Hol Mix Plonl Holder os per detoils mentioned below:-

The obovo monlloned works hove been ollotled in the finonciol

yeor 2022-23 which include molnlononco ond repolrs from llme lo time for o

period of 3 yeors. The ollolled works hove nol been compleled due to

continuous roins/ flosh floods ond non ovollobillty of funds Under BADP.

otD-to 126

S.No Nome of work Allotmenl No. &
Dote

I Const. of rood from Awon to Choroon Khonter
Km 3'd & 4rh under BADP

l56lGl5 doted
3-12-2022

2. Consl. of rood from moin rood Dhorgoloon to
Lhel under BADP

18696-701 doled
1-2-2023

3 Const., of rood from Soin Foqir Din rood to
Mohollo Cheeron under BADP

168i4-19 doted
27-12-2022

4 Uogd of Zoirol Thonpeer rood under Cities ond
Towns

10496-501 doled
rG8-2022

5 Block Topping of rood from Wongl to Chopprion

Corrsl. of rood from MES Woter Polnt lo Army
Comp Polho (6 ltl fe Jrd

15507-12 doted
3G,t r-2022

6. 2258-63 doted
l5-6-2021

GElcu*scanner
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OFFICE OF THE EXE lvE GINEER PWD BI
DtvtstoN PooNcH

l\
shsharad Sh.bnem
S/O Abdut Rashld
R/o Chalcr.oo,Tehsll Havell,poonch.

p. - fu,e/ad. / toz 6-2 7
)1., t\- a$-2o2\

Sublect. Re-Modelllng ofBus Stand Poonch by way ofprovtdlng and Laylng of
WBf,t crede.lll,S0mm tlrlck BM and ZS mm thlck Open Graded premtx
Cerp€t lndudlng 6mm thlck seal Coat .(Under UDS (New Works)202+
2s)

Retuicnce 1.This office e-NlT No 36/2024-25 Dated: 02-08-2024.

On eyaluation of tender bids received ln response to this omce NIT No.
rebrred to abovr, your bid has been found lst lowest tenderer for the work as per your
quoted r"tes which worted out 5243001.39 i.e.25.10% below against the advertised
clst of Rs.70.00 llcs Sinc.e tlre work is of urgent nature and time bound and has to be
taken up and completed within the stipulated time period.

Accordingly you are hereby advised to mobilize your men,
Material and machinary for start of the work at ground within three days from the
date of dispaEh of this letter till formal award ofconEact for the subiect work is issued
in your favour after obserwing-all codal formalities as required under rules. Besides you
are hereby directed fior providing of hard copies of Treasury Challan as well as eariest
money bgether with performancesecurity of Rs. 786450/- within three days for Eking
n rtlJr niessary action at tlis end'

PWD(R&B) Division

Ut eoonch fu

Caoy to the:---.F-L Arrirrant Executive Engineer (R&B) Sub Division Poonch for information and

necessary acdon.

@cu,nsrun ",
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ll ,,r I

I i t tllr

li

It.

t ,l I tt I ilr lllE sxrcultvE ENG|NEEF p.w.D. (R&B) DlvtsroN p()(}Ncx
,r,iri,,,Infthrp$r, Not-An4/o'blt?/a7-rlL
,,rr f rrrr,rl,rf t, Oated:- ) { - a, -*.>o2-17

ALLOTMENT OF CONTRACT

| 11,,. 'r,rth i Mcrcodomizolion of Poonch Town roqds lncluding links wilh Electro
llcllcclive Slrips under (Under Cilies ond lownr Progromme Additional
f'lon Copex Budgel 2An-24)
o-N,r No.224 I 2023-24 daled 2l -02-2024
176581 J&K Grameen Bank Chandak Oated 2&02-2A24 A COR
No 413642 J&K Bank Chandak for 2WT2V24

t

qr t1r/

I'r,r Allolrttcnt: Rs 9000354/-
For and on behalf of Lt.Governor o[ Jqmmu and Kashmir Union Tenitory

tlru rrbovo noted work is hereby allotted in favour Shazad Sh-ibnam S/o Abdul Rsahid Rlo Chaktroo

,ltrlrull Mandi ,District Poonch bearing reglslrollon No PWD(Re}l-JlAl97/2A19-2O Doted 28'04'
11023 lrrued by pw(R&B) Jommu, PAN No CSZP80287Al,e 25o/oLbel6ir (Twenlv Five Oercent
bglow) on SSR 2022 Anexture of the BOQ/Rates Alloted enclosed . The following terms and
conditlons shall be deemed to have been read in addition to those advertised vide NIT relened
rrltovo.
L Asstt. Executive Engineer is directed not to allow to start the work until and unless the

contractor produces necessary license from the Labour Departrnent as required under

section 12 of the Labour Registration and abolition Act 1970. The Asstl Executive

Engineer is further directed not to submit the final claim of the eontrador to the Divisional
' office till he produces no demand certificate in respect of wages of labour engaged on the

work from the Astt .Labour Commissioner Poonch.

I l.rtrI

1,,.1, ,, l, ,i l.l)l{ NO.

,i,rl,ulrl trl wrtlk ns
1,,,r llll

rrrrr,utrl elf wolk as

4

Rs 120.00 K

3

2. The cost of the work shall not exceed Rs 900 s worked out at allotted rates.

That the contractor shall start the work within 07 days from the date of issue of this

allotment letter and it shall be completed with in the period of 30 davs - being prescribed

time limit for the completion of the work. lf the work is not started by the contractor by the

stipulated date of start of work or the contractor fails to execute work, same shall be put to

fresh tenders at the risk and cost of original contractor after forfeiting his CDR and issuing

only one final notice which may please be noted .

To ensure that the contractor has clear intension to execute the work, he will have to give

programme of work and sequence of events for completion of the work before its start. l'le

will have to stick to his schedule of construction programme.

That these rates shall be operative only for this work and shall not bo co'related or inferred

for other or similar nature of works fatling within the jurisdiction of PWD(R&B) Division

,6_.

rl r
un

Poonch

5

Poonch
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/(t

"lanre of tho work

11

12

.....2.

I)

C

That the work shall be executed strictly accordance to the proposal , lf the proposal

deviates from the allotment of contract & found on higher side , the same shall have to

be brought in the notice of the Executive Engineer prior start of work.

The contractor shall not claim any payment for the work executed less than 35% of the
amount tendered and no claim presented by the contractor to the department for the
lesser value as stated above shall be entertained.

Deduction 10o/o on account of security deposit shall be made from all running bills besides
other deductions on account of lncome Tax, Octori and other service charges in vogue which
will be released after defect liability period is over . 3% CDR/FDFUBG wiii ue released after
defect liability period is over & additional performance security in shape of CDR/FDR/BG wilt
be released after successful completion of work .

The rectifications of defects during the defect liability period of 6 Months for Repairs &
Renovation works , one year for the Civil new works .However in case of work where
Bituminous thickness is less than 40 mm the defect liability period is 365 days .Where
the bituminous work is more than 40 mm thickness the defect liability period is 36
months .The defect liability period shall be calculated from certified completion date.

ln case of delay in execution of work according to the period of completion penalty @
the rate of Rs.1000/- per day shatl be imposed upon the contractor by the maximum
amount of the penalty not more than 10% of the contract value.

Any item of work found necessary during execution but out side the rate list shall be
paid as per SSR 2A22wilh tender appreciation/depreciation .Engineer incharge also
reserves the right to delete any of the item advertised ,not found essential for which
no claims of the contractor shall be entertained .

Time and agreement is essence of the contract

: Mocodomlzotlon of Poonch Town roods lncludlng llnks wllh Electro

Reflecllve Slrlps under (Under Cltles ond Towns Progromme Addilionol
Plon Copex Budgel 2023-24)

mmIU

0

ipn
ERoonch"

3opy to the:-
1: Superintending Engineer PWD (R&B) Circle Rajouri for favour of information .2 Shazad Shabnam Slo Abdul Rsahid R/o Chaktroo ,Tehsil Mandl ,District Poonch. He is

advised to please attend the Divisional office for the drawl of the agreement before starting the
work .The date of start of work shall be reckoned from 7th day from [he date of issue of allotment
letter.

3:-5 T.o / Head Draftsman /HC pWD (R&B) Division poonch

GE cu.scanner
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oFFtcE or THE EXECUTIVE ENGINEER PWD(R&Bl DlvlsloN PooNcH

Tcl,

I lr{' 5ul)t'rllll('ttrlittll l ttllirt('r'r,

nWl)(n&lt) Ctrclc ['oottrlt,

No. R&t)/D tr7 ,)-'39
Date d:- 1 \

Sublect :- Subrnission of Estimate for Accord of Technlcal Sanction.

Sir,

Kindly find enclosed herewith the below mentioned estimates for Accord of

Technical Sanction, (Under C & T programme).

Yours faithfullY

i;irtr: ur
Y&$l&

Copy to the :-

1. Executive Engineer PWD(R&B) Division Poonch for information.

8
1)o

Amount
(in Rs)

S,NO Name of work

9000354.001
Detailed estimate for Macadamization of Poonch Town

roads including links with electro reflective strips'

{Under Cities & Towns programme} Capex Budget 2023'24

? ,& e$
ul

kH cu*scanner
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sub,ecti Accord of Admlnlstratlve Approval thereof,

oRDtRHo,ol ot mza

oAIE0,-16-\.nu
Admlnistratlve Approval is hereby accorded ol below mentloned schemerlvta.,t

Under & Town at an estimated cost shown inrl each as r the detall as below:

120.00

(Rupees One

Crore

Lacs

The Ad mlnlslrative Approval ls however, subJect to the followlng condlllonr:-

1. The scheme is approved Under Clty & Town,
2.The works shall be taken up for executlon only after specific authorhatlon of funds by the competent

Authority,
3. The works shall be executed after observlng all Codal formalltles / procedures.
4. ll must be ensured that lhere shall be no multl.source of fundlng or overlapplng of schemes under
different programmes.

5. The scheme shall be executed only after encumbrance'i free land ls available.
6. That the works are executed strlctly as per provlslons and specllicatlonr of lhe sanctioned estimates.
7. Schemes / proJect shall be completed withtn stlpulated tlme.
8. There ls no tlme over-run or cost over-run lnvolved ln the project.
9. Accord of Admlnlstratlve Approval shall not be treated as an authorlty to spend money not grovided for
tn the budget.
10. Quallty control ls mentloned ln accordance with Jtandards set under MORTH/IRC code.
11' Ihe detailed eitlmate of the work shall be technlcally sanctloned by the competent authority and
proposals ttrlctly devlled and deslgned as per the relevant cod€ of MORD /MORTH and IRC Manual /
specifrcations as per the relevant code.
12. Any such ltem(s) not covered under relevant schedule of rates ls pald ln accordance with the set codal
procedure.

13. The structural design of the cross dralnage has been Bot authentlcated by the competent authority well
before the executlon ofwork. The design shall also account for the latest HF

14 The NOC from the concerned regulatory Authoritles such as forest department etc. has been obtain€d
before the commencement of the work.

(Er.

Superintending

N o: -sEPlR&B/ Da.t : Bq -t43
Dated:- lb lolJzozq

PWD(R&8)Circle,

L& Poonch

Cogy tor informatlon to the:-
ll Worthy Secretary to Govt. Publlc Works {R&Bl Department Civll Sectt. Jammu.

Z/ Chief Enginecr pW(R&Bl Department Jammu.

3l Accountant General J&K, Jammu,

A/ Executlve Engineer, fWO (R&BlPoonch for lnformatlon vlde hls letter No.R&B/D.S/12635-37

Dated- 07 -02-2024,

F;:;l. i'
t- ." .

S.No Pa rticulars

I

Poonch Town roodt lncludlng llnks wllh eleclro Reltecllve Slrlps

GB cu,rscanner
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nat oP..llcuhB ol llcmt

ae,itedcstimate 
for Macadamization of poonch town road lncludinll links

with Electro Ref lcctivo Strips

)Scheme Cities and town Capex Budget 2023-2 Additlonal Plan

t.N0
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(i)

' 0i')
ol
trl
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(vii)
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i
pctailed estimate for Macadanrizailon of poonch town road includirrg linki
r wlth Electro Reflectlve Strips _ .

Scheme Cities and town Capex Budget 2023-24 Additional Plarr

*g".* ,,,fr

I .--.l-lrbq%
ni-*srgmf,

AG (0 75?( r 2r0O SQM

A, St lO0!( e r?ff 3Q[,1

J0430 toM l9llrtt
Fmvldlnt end lnyln; bltumlnoul mocadam urlng ourhed rtona aggrcgaler ol
rprdlld tredlnt prcmlrcd wlth bllumlnour blndcr, lrtn!porlcd to tlta by

llpper* lrld crr n prudoudy prnplrod rurlacc wlth glver llnlrhcr cqulpgcd

wlth Glr(tronlc 3cniltr to the roqulred Erarte, level and allgnrnent nnd rotlln6 wlth
*rnooth whecltd, vlbretory on:t trndcm rolleru ar per rpcdflcrtlonr to achleve

the dcJrrqd tompedJon lnd denslly, complGle et per rpedllottlons and

dlrcctlonr ol fn3lnccrJr€hrryr. f 6.63.1 50 lo 100 mm ayeragc compecled

thlctnelr wlth bltumen of grade vc-lo @ 3jtt lperccntagc by welghr of total

,s
Ll.2 mm end tllmm drc retpectlvely per 100 sqm ond 52 kg and 56 kg of hot
bltumen per olm of rtone dtlpplngr of l3.z mm and 11.2 mm she respectlvely

lndudlng a tedr co:t wilh hot ttralght run bltumen lndudlng consolldatlon with
road

mhl prcpamd ln Eotrh Type llot Mh Plant ol 10G120 TPt{ capaclty.

vrde s€l)E* jarl r 0.050 = zla6(ur'r @ ns. 8596.8d7cum

-, r-'Mj;1}'^r*,,n ri}?,1;l.1,, orm orsrone chrpprngs or

,/

mq>s>k.**Eesgf

6

7

vlde item I

Provldlng and laying and
rctalned on l8O mlcron sleve) wlth bltumen using l,n kg of bltumen ol grade VG-

10 bltumen per orm ol line aggregatc and 0.60 cum of line atgregate per 100

rcller of 5to 9 lonne opgpyetc .omplele,
= 3oa{o seM-€l Rs. z,s&fcum.y4cffr z

seal coat of premired fine aggregate [passing L?S mm

of road rurfacc lncludlng rolling and finishing wlth road all comglete
videlrenrl = jlos56<M @ Rs. tot-(o ftum

-b

I

O--'--

-q*cansr:rafrStr

I

tqm

and applying ZJmm thlcl road marking:trips (retro.reflective)
specified shade/colour urlng hot thermoplastlc materlal by

fullyftcmlaulomatlc
palnt eppllotor maclrine fitted with profile shoe,

glass beads dlspenser, propane tank heater and profile shoe heater, driven
erperlencrd operator on road rurface induding cost of materlal, labour,
P, deanlng tlre road sur{ace of all dirt, seals, oit, grease and foreign

mrlerlal etc. completc:s per direltion of Engineer-ln<harge and
wtth appllcable speci{icatlonr

2x 3500r 0.1O

total
= 350 SQM

350 SQM @ Rs.
k--

csesb /sqm Rs. 223615

82s06

of Meterlal by Medrnlcal Tranrport lndudlng loading unloadlnglo

l0.L
alt oomplaelob

ttone Aggreg:ate below 40mm slre by 10lcn Avg. by M.T
vide ltem no 2 maled B = 242j6 CUM
vldeltemno3malccdB = S33ll, CIJM

Ioral = 295.68 0M @ ns- 279.

Dlo

-fo-Pd.!- cr'*= Pq tZc{:rxy$* ot ,r/ G.Total Rs. 166Fso
SAY

b4ren 1)g 3oa6t:r0= qr G.Total

Ne-r-, & go,omroz

c\,,;)
Erli *"f* .(p

gqo

-----4
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:

The Asstt
FWotnas
Mandi 

.

Sublect:-

oFFlcE oF THE ExEcuTrvE ENGTNEER p.w.D. (R&B) DrvrsroN pooNCH

i6ffi:3;;5"n'^"", mo:-f,{g/rg.f+84{3-.81
Dated:- o1 .ob.>of_3

Reference:
Reference CDR No:
Amount of work as
per NtT

Name of the work:

ALLOI-MENT OF CONTRACT

Upgrodotlon ol Mondl Bozor rood,TehsllMondi.Distt. poonch by woy of
Pucco Droln,Provldlng ond Loylng ol WMM,50 mm lhick BM ond 25 mm
thick OGPC,6mm thick seqlcoot
e-NlI No. I 45 12023-24 doted I 4-02 -2023
127208 J&K Grameen Bank for Rs 2915001 Dated 07-07-2023

Rs 145.70 L*'c6-
Amount of work as
per Allotment: Rs 10636752/-

For and on beha
the above noted work is

lf of Lt.Governor of Jammu and Kashmir Unron Te rritory

,Tehsil Mandi,District
hereby allotted in favour Shazad Shabnam S/o Abdul Rsahid R/o Chaktroo

Poonch bearing registrotion No pWD(R J 1?-20 Doted 28-04-2023 lssued by pW(R&B ) Jommu , PAN No CSZp80287A i.e even
below) on SSR 2022 Anexture of the BOe/Rates Alloted enclosed . The following terms andconditions shall be deemed to have been read in addition to those advertised vide NIT referred
above

Asstt. Executive Engineer is directed not to allow to start the work until and unless the
contractor produces necessary license from the Labour Department as required under
section 12 of the Labour Registration and abolition Act 1970. The Asstt. Executive
Engineer is further directed not to submit the final claim of the contractor to the Divisional
office till he produces no demand certificate in respect of wages of labour engaged on the
work from the Astt .Labour Commissioner poonch.

\//'
The cost of the work shall not exceed Rs 10636752/--as worked out at allotted rates.

That the contractor shall start the work within 07 days from the date of issue of this
allotment letter and it shall be completed with in the period of 60 days - being prescribed
time limit for the completion of the work. lf the work is not started by the contractor by the
stipulated date of start of work or the contractor fails to execute work, same shall be put to
fresh tenders at the risk and cost of original contractor after forfeiting his CDR and issuing
only one final notice which may please be noted .

To ensure that the contractor has clear intension to execute the work, he will have to give
programme of work and sequence of events for completion of the work before its start. Hewiil have to stick to his schedure of construction programme.

That these rates shall be operative only for this work and shall not be co-related or inferred

H.:fft 
or similar nature of works falling within tne iuri.otction of pwD(R&B) Division

2

lt

4

tr

., L*-*lt4^rech2drorricer 
;..t*iuiy-rry1E;,

t--
I t o ':i '';'!

T

I

o)H-
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Name of the work

8

2

6

7

: upgrodoflon of Mondr Bozor rood,TehsilMondr,Dlstt. poonch by woy ot
IYt:o Drorn,provrdrng ond r.oyrng of wMM, 50 mm rhrck Brn ond 25 mmthlck OGpC,6mm thlck seolcoot

That the work shail be executed stricfly accordance to the proposar , rf the proposardeviates frorn the allotment of contract & found on higher side , the same shal have tobe brought in the notice of the Executive Engineer prior start of work

The contractor shall not claim any payment for the work executed less than 35% of theamount tendered and 
,no, 

claim presented by the contractor to the department for theIesser value as stated above shall be entertained.

Deduction 10% on account of security deposit shall be made from all running bils besidesother deductions on account of lncome r.i o.iori and other service charges in vogue whichwill be released after oerect riaoility p"ii.l iJ 
"r" 

r . 2o/o )DR|FDR/BG wiil be reteased afterdefect liability period is ov91 & additional performance security in shape of GDR/FDR/BG wi1be released after successful comptetion .r"*"r1.
The rectifications of defects during the defect liability perrod of 6 Months for Repairs &Renovation works one year forihe civil new works .However in case of work whereBituminous thickness is ress thr; l; #;; defect riabirity period is 365 days wherethe bituminous work is more th..;o';;'In,.,,n.r, the defeciliabirity period is 36months The defect liability p.tilJ.rr"ir ue'catcutateo trom certified comptetion date
ln case of delay in execution of work according to the period of compretion penarty @the rate of Rs' 1000r per day shail be imposed upon the contractor by the maximumamount of the penalty not more than 10% of the contract value.

Any item of work found necessa.ry during execution but out side the rate list shall bepaid as per ssR 2o22,wfl.htender ipprJ.irtionldepreciation .Engineer incharge arsoreserves the right to derete any of the item advertised ,not torni..rentiar for whichno clarms of the contractor shail be entertaineO

Time and agreement is essence of the contract

9

1

2

1,

10

11

12

Copy to the:-

rech2ffifficer
,i' t,

hr 
r- "

, Poonch:
superintending Engineer pwD (R&B) circre Rajouri for favour of information .shazad Shabnam s/o Abdur R.rtio nL c'rrartroolilili, il;ll, ,District poonch. He isadvised to please attend the Divisionatofice rortne oir*i"i'ti..gleement before startino theffiI .',nt 

date of start of work shall u" ,ecron"o ri.r'I'lrv ffiitfl" date of issue of ailotirenr-5 T.o / Head Draftsman /HC pWD (R&B) Division poonch

\rl
t

-1

a
tu,

i

I

li
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Percentaee BoQ

ALLOTME NT RATE LIST
olNqmo

otWork:-Upgrrdallon Mondl Eazor TohEltrond, PoonchMondl.DlsrrBtil Pucc6ol andand by Onln,Provldtng olthlckmm Laylng 50WMM. mmOGPC,6mm lhick !otl coat.

No:Contracl o.NlT No 03/2023-24 datod 14.07.2021 Allotlod Amounl r.1 083675 2,
Shazad Shabnanr

sl.
No.

Rs(ot ln Wo.ds
2 I

excavalff) in lrenchos lor

{1 ets!at0l)

cablespiFes slc (not exceodrn0 nt
lorard shalls,wslts, cSssprlS lh08nd

nol Q\Cpedlr0 0nsqh Flan, rnCludrng
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surplus 0xevated 0grlh drocled,

ol frolros Alt kinds 0{ sorl

t00 256.85
rve fhousand Fqur

Paise Erghly F,ve

8 Strly lvro

spocried grads includrng curng bul
th€ ol an0Centrrng shullEnng
plrnthupt0 level 10 cem6nl{1coarse sand slonegradod a0gregate 40

size)

and laying c6menl Cum

aN Patsa Flly

i Five Lakh Trenty
Ihousand aErghly

and posrtronlayrng cemenl
sPCilred 0rade rncludng b!laring

msllh€ ol cenlnng shd shutt€ring
plnthupto lsv€l l:3:6 cement

sano slonggradod 20a0grogete
nmrml srze)

Tm Lakh

and Pars€ Sxty

Ons Th@sand

HundGd & thttly

€menl slur.y and aring ffipl€le, bot
tho msl ol nosing of st€p! etc
mplEte.So mm thick wilh 2omm nominal

cw9le .2.4 cerenll
sendcoarse 4 graded ston€ aggregale)

coalfloating noalol @menl

Sqm 562.15

Only
Palse TEnty FrvE

I Thirly Five

Two Lakh Fony
Thousgnd Frve

1:6(1@Mt;6finesmd)
C6msnt mif,

266 20 Thr@ Lskh Forty
Thou.ild Thr.o

E Ninety One

shuttEring ncluding strultrng,
of for

mass concrele.
bases gf @lumns 6rc toa

1740.00 sqm 2E6.35

Hundrad & Nine

Four Lakh Nrnoly

iTh@sand Two

stone aggregate (rize rango 53 mm

including premixing ths msterial
at OMC ln mechaniel mix
€rriago of mixod matqrlal by tipper to

9ll lead! & lttts,lsyrng in uniform tayers
paver finishgr in sub- base /

on well prepared surlaca and

10 tonne spacity to achisve lhe
@mplete as per specifications

and

vibratory rolle. ol I

ol

170.00 Cum 1885.s0

Thres Lakh
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E Thirly Five

as

m6chaniAly gperated spray unil tiltsd on

lack @al using hot

cloaning 8nd prepsring thB Existing

bfiuren ol grad6 -VG-10, inctuding
bituren, spr€ying thg bltumBn with

W B t{ @ 0.75 Kg/sqm. 1 1340.00 74.35 8431

INR Lakh Fony
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Only

_-l ,- :1(''

.'i 
i;':::". r::.7' t; ' '

P,O.C:.60 Oryr
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sqm
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RAT E LIST

roed,Tohsll Mrndl,Dlstl Poonctl

rsel coat,

;ontrrct Noi s.NfT No.10l'2023'24 datodl4'07'20?3 Alloltad Amount:'10636762f

Blddor

N6mg i

by wsY ol Pucc6 Oraln,Provldlng

P.O,Cr'00 OaYg

nnd Laylng of WMM, 60 mm

\l^,

No.

i-oif'L iM-o-uNT

l. Wor(|3

Rato I

Rio Chaktroo
Slo Abdul Rashid

DcscriPtlon

54

tNR FonyEigriLakh

INR ThirlY Lakh SixlY

O^e

SNin€lY

OnlY

Erghl and Pats't

FNe onlY
0590 95

269 85

Cun

sqm

56? 00

1 13,10.Cro

ssBl @al

1 1340.00

12 01

977 00

ln Flgures

900

1

and1

Rat€ Flgurcs

50 lo 100 mn\

asrollers p9rtandenland
dens(y,andcompachmthe desrredachlevE

drettonsandper spEcrlclrons

o{biluNen grado
lhrckness

o, lotalby \wrght35% (pelcenlageo
TPH60-90 €pacilYolHot Plant0run1 Typ€

1onand retainBdmm2.36(p6$rng
128usingbitumon kgsreva)

o{cump€rVG.1O bitumonot grade
of finecum per0.60 aggreoat6and

oi road surle lncludrng rolling and

hscadamhilmNousaDd layino
01 specrfiedslc$e aOgreQal€s

lrRfsDorlodbndelbrlumi0ous
ovel pteuotrslYleidlrpf,€rs.bY

lnlshel squrPPadpaYerwilh
Io!ollhe qsdelo requiladsensct
wha6ledsilrcothrOlltnoand

em€lprcmrxm
13.2 mmolol chrpp'ngsstonecum

52and100 sqnperSrze11 2mm respdtlvely
olcumhot p€rbitumenolk0

112 mmmd13.2ol

0lc. @mpl6109 lonne6oI €pacrlyloroller
to r9p8r8trly).pard

lh€nand mixsdheatedVG.1Ogrede
cfolrala kgper70the gaamsat

ag9. 40 mm nminal sizo 8vg

{ComPl€te iob)

including a tack coat with hol

trtumn rnctuding onsolidalion wilh

road all @mPtete

material bY lvl

lead 10 kd bY MT

Only

Elevon Lakh Forly

Nine Thousnd Eighl

E S€venlY Srx101.40 1149876.00
sqm

INR Tm Lakh Sevenly
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Hundr€d 8 Twenty Trc
and Peiso Eighl OnlY

272622,08279.MCum

On€ C.or6 Fo.ly Fivo

Lakh SeYenty
Thousnd Ei0ht

Hundred & Ninoly
Thrce and Paise

Ninety Thr6e Only

I 4570893.93

INR On€ Cror6 Six

Lakh Thiny Six
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and Paise Fitly Seven

,l 0636752.57

L€ss (.)

INR Ono c-n six Lakh Thirty six Thousand seven Hundred &

Fifty Two and Paise Filty S€ven Only
ouotad Rat€ io words

ame

rlck BM and

Item

d871068.6!

56

as

3060099.00

t
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Name of the work

.E,.*,

Reference:
Reference CDR No

The Asstt. Executive Enorneer
PWO(R&B) Sub-Drvrsiori,
Mendhar

Subiect:-

No,. Aa /f u''' / t s ll t-t' I
Dated:- d, I- o>-2o2)

oFflCE Of IHE EXECUIIVE ENGTNEER p.W.D. (R&B) DTVtSION pOONCH

ALLO

Conslruclion ol rood tlom moin lood lo Dholgoloom tood lo Khel by woy
ot eorth work, P[ WBM Grode-ll,lll, 50 mm mocodom, 2.5 cm OGPC, 900

mm dlohume plpes ond conslruclion ol Ietolnlng/bresl wolls. BADP works
(s.No-04)2nd coll

e.NIT No255t2022.23 doted I l -Ot -2023
576788 J&K Bank Chandak for Rs 111oOO/'r Daled 21'01'2023 .

T NT

t Amount of work as
per NIT Rs 55.35 Lacs

Amount of work as
per Allotmentr Rs 5534683/-

For and on behalf of Lt.Governor of Jammu and Kashmir Union Territory
the above noted work is hereby alloiled in favour Sh Shazad Shabnam Sto Sh Abdul Rashld R/o
Chaktroo ,Tehsil Jammu Oistrict Poonch bearing regitlrotion No PwD(R&Bl-Jl Al17 l20li '2O
Ooled 24-12-2019 lsrued by Chiet Englneer PWO (R&8) Deporlmenl Jommu , PAN No.
CSZPSO2STA i.e At Par on ssn 2020 Anexture of the BOQ/Rates Alloted enclosed . The following
terms and conditions shall be deemed to have been read in addition to those advertised vide NIT
referred above
1 . Asstt. Executive Engineer is directed not to allow to start lhe work until and unless the

contractor produces necessary license from the Labour Department as required under section
12 of the Labour Registration and abolition Act 1970. The Asstt. Executive Engineer is further
directed not to submit the linal claim of the contractor to the Divisional offlce till he produces

no demand certiticate in respect of wages of labour engaged on the work from the Astt .

Labour Commissioner Poonch
2 The cost of the work shall not exceed Rs 5534683/--as worked out at allotted rates

3 That the contractor shall start the work wathin 07 days from the date of issue of this allotment
letter and it shall be completed with in the period of 60 davs - being prescribed time limit for
the completron of the work. lf the work is not started by the contractor by the stipulated date
of start of work or the contractor fails to execute work, same shall be put to fresh tenders at
the risk and cost o, original contractor after forfeiting his CDR and issuing only one final
notice which may please be noted

4. To ensure that the contractor has clear tntension to execute the work, he wall have to give
programme ofwork and sequence of events for completion of the work before its start. He
will have to stick to his schedule of construction programme

5. That these rates shall be operative only for this work and shall not be
for other or similar nature of works falling within thB .iurisdiction ofPoonch 

,w
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nch
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Name of the work : Upgrodollon ol Bolnch Mukhoyolo lo Kole Dokkl rood ln Km 2nd RD 500

to'Xm SrO by woy ol Provldlng ond Loylng ol WBM Grode-ll,WBM Grode'

Itt,Somm lhlck BM ond 25 rnm thlck open Groded Premlx corpet
lncludlng 6mm lhlck seolCool.(Under Cllles ond Towns Progromme)

6, That the work shall be executed strictly accordance to the proposal . lf the proposal

deviates from the allotment of contract & found on higher side , the same shall have to be

brought in the notice of the Executive Engineer prior start of work

The contractor shall not clarm any payment for the work executed less than 35% of the

amount tendered and no ctaim piesented by the contractor to the department for the lesser

value as stated above shall be entertained

g. 10% deductron on account of security deposit shall be made from all running bills, besides

other deductions on account of lncome Tax, Octori and other service charges in vogue 2%

of the Eamest Moneyso deducted shall be released after completion of the work and Extra

CDR/BG for Unbalance Bid after expiry of defegt liability period of Three Years .

ln case of delay in execution of work accordrng to the period of completion penalty @ the

rate of Rs.1000/- per day shall be imposed upon the contractor by the maximum amount

of the penalty not more than 10olo of the contract value.

't0 Any item of work found necessary during execution but out side the rate list shall be paid

as per SSR 2020 with tender appreciation/depreciation Engineer incharge also reserves

the right to delete any of the rtem advertised ,not found essential for which no claims of the

contractor shall be entertained .

I

11 Time and agreement is essence of the contract

Copy to the:-
1: Superintending Engineer PWD (R&B) Circle Rajourilor favour of information .

Z Str'ShazaA SfaUnim S/o Sh lbdut'Ragnld nio Cnaftroo ,Tehsll Jammu District Poonch. He

is advised lo please attend the Dlvlslonal ofiice for the drawl of the agreement. before.starting

the work .Th6 date of start of worlr snari oe recxoned from 7'n day kom the date of issue of

allolment letter .

3:-5 T.o / Head Draftsman /l'lC PWD (R&B) Dtvislon Poonch

GElcu,rscanner

.....2.....

7
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U- Perientaoe BoQ

ALLOTMENT RATE LIST
moaftrt OOO roitoxrrrlvrtrroa.rr,lFt 

'LWBIC.!6d.1 
tom

*.6.1tt 2.t ffi OGPC. l0O m (fu txn tip.t sd c6hEdd! oa d,t.rgrb6t da BADP wtr (S.l.qo'l

:oiilr&l ,ao: r-Lfl xo.2!6ri!ozl.2, 64d 1141.210:a alo(d A,wtr:"33!aa!:y- P O'C:''o Ot r

8ad6rt
Nm:

thrtd Sh.bnm Eo Abdla Rxrid R o Ch.llr@
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h
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15 6 E2
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ITEI,I NO . 51
'.t

]iI./S DEWAN STONE CRUSHER & ORS.

HoN'BLE lt'lR.

HON ' BLE l''lR.

COURT NO.2

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

civil ADDeat No. 10655/2024

4nn<'/ L4 f<, 
-SECTION XVII

Appellant ( s )

AOR

Adv .

(R.S. NARAYANAN)
ASSISTANT REGISTRAR

VERSUS

srATE OF J AiID K (UT) & ORS. Respondent(s)

(IA ilo. 21.6042/2024 - EX-PARTE STAY, rA No' 218222/2O24

PERMIssIoNToFILEADDITIoNALDoCuIIIENTS,/FACTS/ANNEXURESandIANo.
2L6o44/2024-PERMIssIoNToFILEADDITIoNALDoCUMEIiITS,/FACTS,/

Atlt{EXURES)

Date : 23-Og-2g24 This matter was calted on for hearing today'

JUSTICE SANJIV KHANi,IA

JUSTICE SANJAY KUMAR

For Appellant(s)
l'lr.
l,lr.
Itlr.
Ms.
llr.
Mr.

Shyam Divan, Sr' Adv'
Udayaditya Banerj ee,
Adith Deshmukh, Adv'
Shubhangi Pandey, Adv.
Saday I'iondal, Adv.
zutkarnain ChowdhurY,

For Respondent ( s )

uPoN hearing the counsel, 
Ethe 

court made the following

The appeal is dismissed in terms of the signed order'

Pending application(s), if any, shalt stand disposed of'

(DEEPAK GUGLANI )
AR-cum-PS

(signed order is placed on the fite)

@

CORAM :
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IN THE SUPRE!{E'COURT OF INDIA
CIVIL APPELLATE JURISDICTIOTT

o. 10655/ 2024crvr APPEAL

M/S DEWAII STONE CRUSHER & ORS.

VERSUS

srATE 0F J AI{D K (UT) & oRS.

The appeltants

participate in ':he

compensation .

It is stated

APPELLAilT(S)

RESPONDENT ( S )

on behalf of the appeltants that there is a

powe:' of retaxatj.on with regard to the siting crlteria'

It is obvious that, tilt the retaxation, Lt any, is granted'

noretiefcanbegiventotheappellants'Theretaxation'if
applied, will be considered in accordance with the appticabte rutes

and law, If the appeltants get any such retaxation, it will be open

to them to approach the National Green Tribunal by way of an

appropriate application, as the retaxation would not be effective

tilI approval is granted by the National Green Tribunat'

Recording the aforesaid, the appeat is dismissed'

Pending apptication(s), if any, shalt stand disposed of'

0 RDER

vritl deposit the fi'ne as imposed and also

proceedings initiated for computatj'on of the

*,€,-),

NEW DELHI;
SEPTEMBER 23, ?O24.

(SANJAY KUMAR)

J.
(SANJrV KHANNA)
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@g mail.com

0191 - 2472881,2476925

s

WTSA

lAnne t 1
Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW O€LHI iri? ji

Sub:- Constitution of Committee of Experts and Scientists for inspection of M/s

Dewan Stone Crusher and Hot Mix Ptant at vitl,age Chaktroo, TehsiI Haveti,

District Poonch Hon'bte Supreme Court of lndia Civit Appeat

No.1065512024.

ORDER

A Committee of comprising of the foLl.owing officers of J&K Pottution Control

Committee is hereby constituted in terms of ctause 3.3 in the Revised Siting Criteria

/ Guidel.ines for estabtishment and operation of Stone Crushers / Hot Mix Ptants in

J&K issued vide Order No. 37 - JKPCC of 2023 dated 27-02-2023, for conducting site

inspection and verifying about the distinct geographicaI barrier.

1. Sh. Angrez Singh AEE, J&K PCC Jammu.

2. Smt. Suman Pawar, Scientist A l/c Air Lab, PCC Jammu'

3. Sh. Arshad Nazir Matik, JEE, Divisional, officer, PCC, Rajouri.

4. Sh. Bharat Choudhary, Fietd lnspector, PCC Reasi'

The committee after site inspection and monitoring of Ambient Air Quatity and

Ambient Noise tevet in and around the premises of the unit and as wetl as the

premises of nearest schoot / residential, area shall examine the feasibitity for

retaxation of siting criteria / parameters in vogue and furnish a report atongwith

recommendations.

(Ghr.rf,F,rtfffr
-*l--
), JKAS

Member SecretarY
J&K PCC

zt, ll , at

No.: JKpCC/PS tt'1st2o24t Q Olg-lV
Date: tt-t1-2024.
Copy to the:-

1. Regional, Director, PCC Jammu for information'
2. Att Committee Members.
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pnne* -9

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Comptex ll Sitt factory noaO
Transport Nagar, Jammu, t B0 006 ll Rajbagh, Srinagar, .190 

OO8

Te|,0191-2476927; mali - membeBecretaryikspcb@qmait.com

subject: Abeyance of ctosure against M/s Dewan stone crusher and Hot Mix
Ptant at Vittage Chal<troo, Tehsit Haveli, District poonch.

order No. ,)36tx pcc ot 2oz4
Dated : >X 111t2O24

Whereas, Closure order against M/s Dewan Stone Crusher at Vil.tage

chaktroo, Tehsit Haveti, District poonch was ordered vide order No. 09 JKpcc
ol 2023 dated 31-07-2023, as the unit hotder was faited to obtain periodicats

renewa[s from the ]&K Pottution control committee as warranted under section

25126 ot the water (Prevention and controt of pottution) Act, 1974 and section 21

of the Ai(Prevention and Controt of pottution 
) Act, 1981 ; and

whereas, a Joint committee comprising of 04 officers of J&K pottution

control committee was constituted to conduct site inspection and verify as to

whether required APCDs have been instatted and pcMs adopted for control of

po[[ution by the project proponent vide this office No. JKpcc/ps/Ms l24t4o1g-17

dared 21-11-2024 and the committee was directed to furnish report atong with

specif ic recom m end ations; and

>6@

whereas, the joint committee constituted by the J&K pottution controt
committee has recommended that the ctosure order No. 09 JKpcc of 2023 dated

31-07-2023 may be kept in abeyance temporarity for a period of 1o days enabting

the joint committee to monitor the Ambient Air euatity and Ambient Noise Levet in

and around the premises of unit and as we[[ as the premises of nearest schoot /
residentiaI area.
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Now, therefore, in view of the aforestated reasons, the closure order No. Og

JKPCC of 2023 dated 31-o7 -2023 issued against M/s Dewan stone crusher at
vittage chaktroo, Tehsit Haveti, District poonch is hereby kept in abeyance

temporarity f or a period of 1 0 days w.e.f 01"1 December, 2oz4 lo 1 Oth December,

2024 (1o) days, enabting the unit hotder to operate the unit and the joint

committee to assess and monitor of Ambient Air euatity and Ambient Noise Levet

in and around the premises of unit as wetl as the premises of nearest school /
residentiaI area.

lssued with the Approval of Competent Authority.

6|4'.fea*+-
(Ghansh6m Singh) JKAS

Member Secretary 28' ll' 2{
J&K PCC

No:- JK pCB/LS )/7243113t2024l|tq )-t-l\3t
Dated:-}Bt11t2024
Copy to the:-
i. Deputy commissioner/ District Magistrate poonch for information and

necessary action.
ii. RegionaI Director, PCC, Jammu for information.
iii. chief Engineer, Jammu power Distribution corporation Ltd. (JPDCL), canat

Road, Jammu for information and necessary action.
lv. Chief Engineer, Jat Shakti Department, Jammu for information and

necessary action
v. Executive Engineer, (JPDCL) Etectric Division, poonch for information and

necessary action.
vi. Executive Engineer, Jat shakti Department Division poonch for information

and necessary action.
vii. Divisionat officer, Potlution controt committee, poonch for information and

necessary action.
viii. l/c website Poltution control committee Jammu for uptoading the

withdrawaI order
ix. Prop. of M/s Dewan stone crusher at viltage chaktroo, Tehsit Haveti,

District Poonch for information.
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fi nrre* l
The Member Secretary,
J & K Pollution Control Committee,
Jammu

Subject: -Report by the committee constituted for inspection of l\Os Dewan Stone Crusher
and Hot Mix Plant at village Chaktroo, Tehsil Haveli, District Poonch.

Reference: - Order no. JKPCC/PS/MS/20241401317 dated 2llll12024.

Sir,

ln compliance to the order no. JKPCC/PS/I451202414013-17 dated 2l-ll-2024, the

committee visited the site of stone crusher namely M/s Dewan Stone Crusher at village

Chaktroo, Tehsil Haveli, District Poonch on 1311212024. As per Terms of Reference detailed in

the said order, the committee inspected the site of stone crusher, checked the Air Pollution

Control Devices installed and the Pollution Control Measures adopted by the unit holder to

minimize the impact from operation of the stone crusher on the surrounding features, mainly

residential area and the nearest educational institution. The committee also assessed the

topographical features ofthe area for checking the existence ofdistinct geographic barriers.

The observations recorded during site visit are given hereunder.

Pollution Control Devices installed/lVleasures adopted for mitigation of dust emission: -

The whole stone crushing and screening machinery in the unit was found installed under

a Steel Truss roofing shed having an area of approx. 700 sq. meters. Proper wetting of roller

stones was found undertaken before initiation of crushing operation. Water sprinkling system

was found installed over the screening vibrator. Arrangement to wet the semi-metalled approach

road was found provided by the unit owner. Wind breaking wall of GI sheets of adequate height

rvas found erected along the boundary of the unit. Sedimentation pits were found constructed for

sedimentation of silt deposits in the washwater from operation of the water sprinkler.

An overview ofthe surrounding features and existence ofdistinct geographic barriers: -

Only 03 no. of residential houses were found located within a radius of 150 m from the

stone crusher. The said residential houses were found situated at an elevation ranging from

15-20 m and shielded by the thick vegetation cover. Rest of the residential houses within 500 m

radius were found located in scattered form; most of those houses are situated across the two-

lane district road and atop the hill at varied elevations ranging from 15 m - 125 m. The elevated

locations on the hill housing the residential houses in 500 m radius, undulating terrain and the

thick vegetation cover typical of hilly areas acts as geographic barrier to cushion from the impact

of operation of the stone crusher.

The nearest Educational Institution (Govt. Girls Middle School, Narhad, Chaktroo) was

found located at a distance of 400 m and an elevation of about 60 m from the site of stone

crusher. Multiple layers of vegetation cover and the District road were found existing between

the said school and the stone crusher under reference.

d.
F"
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I Mandi Nullah flowing through the area and situated at a distance of approx. 150 m from

the stone crusher also offsets the noise impact from operation of the stone crusher on the

surrounding features.

Geo-coordinates of Stone crusher and nearest Educational Institution: -

i) The geo-coordinates of the stone crusher: 33.7505980 N and 74.1880710 E

ii) The geo-coordinates of nearest educational institution (Govt. Girls Middle School,

Narhad, Chaktroo) : 33.7536990 N 74.1858750 E

Reference locations for scientific assessment of the impact from operation of the stone

crusher: -

For scientific assessment of impact from operation of the stone crusher on the

surrounding features, the committee decided at the site that it would be prudent to have the

reference location of the residential area taken at the mid-point of 500 m radius around the site of
stone crusher. Depending upon local conditions and availability of power supply source, the

house nearest to the mid-point of 500 m radius and made available by its owner for installing

ambient air quality monitoring equipment had its location at a distance of 284 m from the unit

site. The Ambient air quality monitoring equipment was also installed in the school premises.

The noise monitoring was also conducted at the aforementioned locations. Geo-tagged

photographs of the sites selected for conducting ambient air quality monitoring and noise

monitoring as well as the site showing 500 m radius around the stone crusher are enclosed as

Annexure ttAtt.

Results of the scientific analysis: -

l) Results of noise monitoring when the stone crusher was in operation' -

2) Results of Ambient air quality monitoring when the stone crusher was in operation: -

S.

No.
Location Noise monitoring

results {in dB (A)}
Standard

permissible limits
(in dB (A) for day time

I Near entry/ nearest boundary point of the

stone crusher

6s.8 dB(A) 7s dB(A)
{for industrial area}

2. Near entry point of school (located at a
distance of 400 m from the stone

crusher)

48.9 dB(A) s5 dB(A)

3 Residential house located at a distance of
284 m from the stone crusher

45.7 dB(A) 5s dB(A)

S

No.
Location Results evaluated

for Particulate
matter (in pgl m3)

Standard
permissible limits

for Particulate
matter (in pgl m3)

SPVI: 414 pgl m3 600 pgl mjI Inside the premises of stone crusher (at a

distance of approx. 5-10 m from the

Govt. Middle School Narhad, Chaltroo FM,o: 79 1:.glm' 100 pgl m'

3 Residential house located at a distance of
284 m from stone crusher

PY*:69 Pd m' 100 pgl mj

u+ F,,

Page 2 of 3

V
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> The analysis reports are enclosed as Annexure "8".

Regarding hot mix plant also installed in the unit premises: -

As regards the hot mix plant installed in the unit premises, the same is located at a

distance of approx. 70 m from the stone crusher and at a distance of 470 m from Govt' Girls

Middle School, Narhad, Chaktroo. The nearest residential house was fond located at a distance

of approx. 180 m from the stack of hot mix plant. The hot mix plant was found not in operation

during inspection. Hence stack monitoring of the same could not be conducted' However,

requisite pCDs were found installed with the hot mix plant which include stack of prescribed

height attached to the hot mix plant, Cyclone separator, Water scrubber and Settling cum Water

recirculation tank.

Recommendations of the Committee: -

With existence of distinct geographic barriers typical of hilly areas cushioning the

sunounding features from the impact of operation of the stone crusher and also as evidenced by

permissible results of scientific analysis of noise monitoring and ambient air quality monitoring

of the stone crusher and the surrounding features viz. residential area and nearest school; no

perceivable impact on the surrounding features has been observed from operation of the stone

crusher. Based on above findings and installation of requisite Pollution Control Devices in the

unit, the committee recommends renewal of consent to operate in favour of the stone crusher'

with the condition that the stone crusher shall be operated only during day time i.e. from

g am - 6 pm time slot. As regards the hot mix plant installed in the unit premises, the committee

recommends grant of Consent to operate for the same also' as the requisite PCDs have been

installed and also considering the fact that such units are operated only against allotment of work

order by indenting govt. departmenv agency for a limited working season.

Submitted for favour of necessary action, please'

Yours faithfully,

,-'1 Yo
^0A 2-'l \\v \,,1

Asstt. Engineer
Field lnspector
PCC, Reasi

JEE/Div
PCC, Ra

Scientist'A'/
Vc Air Lab. PCC,
Jammu

J&K PCC, Jammu

ut $I-
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Ambient air quality monitoring at
Govt. Middle School, Narhad, Chaktroo
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S.No Date of
Monitoring

1.

2. 13-L2-20?4
&

t4.tz-?a24

3

UNION TERRITORY OF 
'AMMU 

& KASHMIR
PO TLUTION CONTROT COM M ITTEE

Alr laboratory Reglonal office lammu
tSO 9fi[:l0l8 Certlfled

PARIVESH BHAWAN GI,ADNI, ITAITISPORT IIAGAR (NANWAI)
JAMMU

AIfr AlVdil'SIS rqEPORn Dated on: - 1&12-20?*
ReportNo:- 17 ol ZOZ4

Sub:'Ambrent.A'tr Nlonitoring results of M/s Dewan Stone Crusher and status of Shahzad Shabnam Hot Mix plantat village Chaktroo, Tehsil Haveli, Distnct pooncli
Ref: - IKPCC/PS/L{Si 20 24l 40 1 3- 1 7; Dated: Zt-tt-ZOZ4

Locations

0) lnside the premises of the
M/s Dewan Stone Crusher
approx 5-10 mts away from
the crushing poinl

[I] Residential area near M/s
Dewan Stone Crusher, Village
Chaktroo, D istrict Poo nch.

[II) Gow Middle School near
Mls Dewan Stone Crusher
village Chaktroo, District
Poonch.

Remarks

t Results within the hmrt

Results within rhe iimit

Results wihin the limtta

Iote: L The AmbientAir Monitoring wes conducted at thEe difier€ff locations as mentionsd above ie inside the pEmises oftte U/s Dewatr Stolre Crusher.ppro!.
5 to 10 mete6 aw?y frcm tie crushing point in the nearby rcsidential area and on tie roof top of tIe Govt Middl€ School

2. Photographs of the Monitoring locations enclos€d.
3.The Shahzad Shabnam Hot Mix Plant siurated iD the same prEmises was lound not!-operational at the time of monitoring-

MorttoriDg traE: - 1. Monitoring was conducd in the prcseEcc ofcoludttee constituEd vide order No.lrcCC/PS/[rS/2024/4013-17; Dated: Z1,l I-2024.nd
Divisional Officer IKPCC, Poonch.

Vr,, Jls"kun
Scientist'A', l/c Air Lab

IKPCC,lammu.

Geo-
coordinates

Results eyaluaEd for
Pardculate Matter

Standards Permissible limit
for Partlanlate Matter

Lat 33.75045
Long.74.18805

Lat 33.75288
Long74.1.8662

Lat. 33.75381
Long.74.18588

414 Fglms - sPM

791tglmt - PMro

60 pg/m3 - PMro

600 [g/m3-SPM

100 pg/m3 -PMro

100 pg/m3 -Plto

u:.*,..4

Lab Assistant

a

174



.l
1\\

w *.*Tri'rtifldiliiil 

*1fiil,1,,:fi,}lffi 
,,^u*,

Date - 2J/t 2n4
I

2

t aboraiory sarnple No

Name ofthe unit

Report No 0g
Rc;xrrt lrifi- {)B

M/S Dewan Stone Crusher and llot Mrr
Tehsil llavel Drstnct Poonch

Planr ar !'rllrye

dB(A) Ior (DryTiare|

75 dB(A)
(Industrirl arcal

ss dB(A)
(Rcsidenthl are!)

monitoring the

t3/t

Note: -I Hot mix plant was lound non-operational at the time of inspection.

il

fu,n-,J

SN
o N

ResulttI

tt wtts

No$e level near
the boundary/ entry point

theof stone crusher when

Lat 33.75 1043"
Long: 74t 8E45o

658

,
the school, situated at
elevation when crusher
was operational.

Noise level recorded near
Lat: 33.753670
Long:74.18593'

48.9

3. Noise level rccorded near
the locality situated at
elevation when crusher
was operational.

Lat.33.75292"
Long:74.18665"

45.7

and adjornrng lrea

J

4
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UNION TERRITORY OF JAMMU & KASHMIR

POLLUTION CONTROT COMM ITTEE

Air Laboratory Regional office ,ammu
ISO 9OO1:2O18 Certlfled

PARIVESH BHAWAN 6TADNI, TRANSPORT NAGAR (NARWAL)

JAMMU

AIR ANALYSIS REPORT: Dated on : - 18-12-2O24
Report No: - 17 of 2024

Sub: - Ambient Air Monitoring results of M/s Dewan Stone Crusher and status of Shahzad Shabnam Hot Mix Plant at village Chaktroo, Tehsil Haveli, District Poonch.

Ref: . f KPCC/ PS/M S I Zo2 4 / 40 L3- 17 ; Detedt 21-Ll-2024

Note: 1. The Ambient Air Monitoring was conducted at three different locations as mentioned above i.e. inside tJre premises of the M/s Dewan Stone Crusher approx.

5 to 10 meters away from the crushing point, in the nearby residential area and on the rooftop ofthe Govt Middle School.

2. Photo$aphs ofthe Monitoring locations enclosed'

3.The Shahzad Shabnam Hot Mix Plant situated in the same premises was found non-operational at the time ofmonitorinS.

Monitoring team: - 1. Monitoring was conducted in the presence of Committee constituted vide order No. JKPCC/PS/MS/2024/4013-17;Dated: 2l-77-2024 and

Divisional Officer JKPCC, Poonch.

a

,#sftmu",
Scientist'A', I/c Air Lab

JKPCC, fammu.

S.No Date of
Monitoring

Locations Geo-
coordinates

Results evaluated for
Particulate Matter

Standards Permissible Iimit
for Particulate Matter

Remarks

1.

3

t?-12-2024
&

t4-t2,-2024

(I) Inside the premises of the
M/s Dewan Stone Crusher
approx. 5-10 mts away from
the crushing point.

[II) Residential area near M/s
Dewan Stone Crusher, Village
Chaktroo, District Poonch.

[III) Gort Middle School near
M/s Dewan Stone Crusher
village Chaktroo, District
Poonch,

Lat.33.75045
Long,74.18805

Lat 33.75288
Long. 7 4,18662

Lat.33.75381
Long.74.18588

414 [g/m3 - sPM 600 pglm3- SPM

100 u.g/m3 - PMro

100 pg/m3 - PMro

Results within the limit

. Results within the limit

Results within the limit

Lab Assistant

79 Wm! - PNI\o

60 pg/m3 - PMro
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Locations of M/s Dewan Stone Crusher, Chaktroo Tehsil Haveli, Poonch
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J&K

ffitr\u7
Union Territiry of Jammu & Kashmir

J&K Pollution Control Committee
PARIVESH BHAWAN, Forest Complex, GIADNl, TRANSPORT NAGAR (NARWAI) JAMMU.

E-mail regionaldirectorjkspcbjmu@tmail.com Tele lFa* 0191.247 6926

ANALYSIS REPORT

r,CC

NOISE ANALYSN REPORT

Date 23n2t24

Results: -

Note: -I Hot mlx plant was found non-operational at the time of inspection'

No-: 08

re)eLl

Jammu

Report No, 0EI Laboratory sample No.

Name of the unit IWS Dewan Stone Crusher and Hot Mix Plant at Village
Chaktroo, Tehsil Haveli, District Poonch.

2

Noise level monitoring of the crusher and adjoining area.J Type ofMonitoring

r3/121244 Date of Monitoring

S.N
o

Location I Geocordinates Noise Monitoring
Results

Standard Permissible limits in
dB(A) for @ayTime)

1 Noise level recorded near
the boundary/ entry point
of the stone crusher when
it was operational.

Lat.33j51043"
Long:7418845'

65.8 7s dB(A)
(Industrial area)

., Noise level recorded near

the school, situated at
elevation when crusher
was operational.

Lat 33.75367'
Long:74,18593' 48.9

ss dB(A)
(Residential area)

3. Noise level recorded near

the locality situated at
elevation when crusher
was operational.

Lat:33.75292'
Long:74.18665' 45.7
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